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[Mr. Speaker)

India for the service of the finan-
cial year 1963-84 for the purposes
of Railways be taken into consi-
deration.”
The motion was adopted.
Mr, Speaker: Now we take the Bill
clause by clause, The question is:

“That clauses 2 and 3 stand part
of the Bill"

The motion was adopted.

Clauses 2 and 3 were added to the
Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill,

Shri Shahnawaz Khan: Sir I move.
“That the Bill be passed.”

Mr, Speaker: The gquestion is:

“That the Bill be passed™

The motion was adopted.

16 .02 hrs.

*DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1963-684

Mr. Speaker:. The House will now
take up discussion and voting on thc
Demands for Supplementary Grants
in respect of the Budget (General)
for 1963-64. Does the Minister want
to say something while introducing
the Demands?

The Deputy Minigter in the Minis-

try of Fimance (Shrimati Tarkesh.
wari Sinha). No, Sir,
Mr. Speaker: [ shall place the De-

mands before the House.
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DEMAND No. 8—MINISTRY OF DEFENCE

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,18,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day :of March,
1964, in respect of Ministry of
Defence".

DEMAND No. 12—SUPPLIES AND
DisposALs

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 12,21,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1964, in respect of ‘Supplies and
Disposals’.”

DeEMAND No. 14—MmvisTRY oOF
EpucATION

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs, 2,00,000 be
granted to the President to defray
the charges which .will come in
course of payment during the year
ending the 31st day of March,
1964, in respect of Ministry of
Education”.

DeMAND No. 15—EDUCATION
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 76,00,000° be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of larch,
1964, in respect of Education™.

*Moved with the

recommendation of the President.
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Demanp No. 17—TriBAL AREAS
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 65,00,000 be
granted to the President 1o defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1964, in respect of Tribal Areas’.”

Demanp No, 21—DApra AND NAGAR

HAVELT AREA
Mr. Speaker: Motion moved:

“That 'a supplementary sum not
exceeding Rs. 2,25,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1964, in respect of Dadra and

o

Nagar Haveli Area’.

DemanD No. 26—Unrion Excise DuTies

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs, 10,00,000 he

granted to the President to defray °

the charges which will come in
course of pavment during ihe year
ending the 31st day of March,
1964 in respect of Union Excise
Duties'”

DemAND No. 27—Taxes oN Income

TNCLUDING CORPORATION Tax, ETC.

Mr. Speaker: Motion moved:

“That a supplementary sum rot
exceeding Rs, 15.00,000 be
granted to the President to defray
the charges ‘which will :ome in
course of payment during the year
ending the 31st day of March,
1964, in respect of ‘“Taxes on
Income including Corporation
Tax ete!)”

DemanDp No. 33—PENSIONS AND OTHER

ReTREMENT: BENEPITS
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding: Rs. 63,89,000 - be
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granted to the President to defray
the charges which will come in
course of payment during the year
ending the 3lst day of March,
1964, in respect of ‘Pensions and
other Retirement Benefits'."

DEMmAND No. 36—O0rrum

Mr. Speaker: Motion moved:

“That a supplementary sum not
cxceeding Rs, 46,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the vear
ending the 31st day of March,

1964, in respect of ‘Opium’.

DemaAnp No. 36—OtrER  REVENUE

EXPENDITURE OF THE MINISTRY OF
FINANCE

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs.  52,00,000 be
granted 1o the President to defray
the charges which will zome in
course of payment during the year
ending the 81st day of March,
1964, in respect of ‘Other Revenue
Expenditure of the Ministry of
Finance'.”

DemAND No. 3B—GRANTS-IN-AID TO

STATES

Mr. Speaker: Motion moved:

“That 8 supplementary sum not
exceeding Rs.  3,50,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the vear
ending the 31st day of March,
1964, in respect of ‘Grants-in-aid
to States’.”

DemaNp No. G9—MrIscELLANEOUS AD-

JUSTMENTS BETWEEN THE CENTRAL
AND STATE GOVERNMENTS

‘Mr. Speaker: : Motion- moved:

‘“That a supplementary sum not
exceeding Rs. 500000 be
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Demanp No.

DEmMmanp  No.

[Mr. Speaker]

granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1964, in respect of ‘Miscellaneous
adjustments between the Central
and State Governments'.”

SEARCH
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 491,000 be
granted to the President to defray
the charges which will -ome in
course of payment during the year
ending the 31st day of March,
1964, in respect of ‘Agricultural
Research’.”

Demanp No. 55—CENsus
Mr. Speaker: Motion moved:

“That a supplementary zum not
exceeding Rs, 5,53,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending of 31st day of March,

Rl

1964, in respect of ‘Census’.

N1cOBAR ISLANDS
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 37,217,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1984, in respect of ‘Andaman and
Nicobar Islands’.”

Demanp No. 63—LAccApive, Minicoy

AND AMINDIVI ISLANDS

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs.  18,63,000 be
granted to the President to defray
the charges which will ome in
course of payment during the year
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ending the 31st day of March,
1964, in respect of ‘Laccadive,
Minicoy and Amindivi Islands".”

Demanp No. 67—OtHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF
INFORMATION AND BROADCASTING

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 9,72,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1964, in respect of ‘Other Revenue
Expenditure of the Ministry of
Information and Broadcasting'."

DEmAND No. 69—MULTI-PURPOSE RIVER

SCHEMES

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 18,00,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1964, in respect of

‘multi-purpose river schemes'.

Demanp No. 70—OTtHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF IrRI-
GATION AND POWER

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 79,00,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1964, in respect of
‘other revenue expenditure of the
Ministry of irrigation and Power"."

DemMAND No. T3—LABOUR AND EMPLOY-

MENT
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 83,95,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1964, in respect of
‘Labour and Employment'"”
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Demanp No. 86—SCIENTIFIC RESEARCH

AND CULTURAL AFFAIRg
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,30,00,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1964, in respect of
other revenue expenditure of
“Scientific Research and Cultural
Affairs’.”

Devmane No, 96—LIGHTHOUSES AND

LicHTSHIPS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,80,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 38lst
day of March 1864, in respect of
‘Lighthouses and Lightships'.”

Demanp No. 99—InpraNn  PosTs AND

TELEGRAPHS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,55,00,000 be granted to the
President, on account, for or to-
wards defraying the charges Jdur-
ing the year ending on the 31st
day of March, 1964 in respect of
‘Indian Posts and Telegraphs'.”

Demanp No, 100—Posts AnNDp TrLE-
GRAPAS—D1VvIDEND TO GENERAL REVE-
NUEg5 AND APPROPRIATIONS TO RESERVE

Funp
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,73,86,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1964, in respect of
“Posts and Telegraphs—Dividend
to General Revenueg and Appro-
priations to Reserve Fund'”

2394 (Ai) LSD—3.
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Demanp No. 102—PusLic 'WoRks

Mr, Speaker: Motion moved;

“That a sum not exceeding
Rs. 2,50,00,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March 1964, in respect of
‘Public Works'.”

DEMAND No. 103—STATIONERY AND
PrINTING

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,14,00,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1964, in respect of
‘Stationery and Printing'.”

DemMAND No. 104—EXPENDITURE ON Dig-

PLACED PERSONS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 35,29,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1864, in respect of
‘Expenditure on Displaced Per-
sons’."”

DEmMAND No. 112—SECRETARIAT OF THE

VICE- PRESIDENT
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 25,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31sé
day of March, 1964, in respect of
‘Secretariat of the Vice-Presi-
dent'.”

Demanp No. 117—CAprTAL OUTLAY OF

THE MINISTRY OF EDUCATION
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 83,00,000 be granted to the
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President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1964, in respect of
‘Capital Qutlay of the Ministry of

Education’'.
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Mr, Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 6,04,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1964,
in respect of 'Other Capital Out-

Demanp No. 118—Caprrar OuTLAY OF
THE MINISTRY OF EXTERNAL AFFAIRS

lay of the Ministry of Finance'.”
DEmAND No. 126—L0oANS AND ADVANCES

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 27,00,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1964, in respect of
‘Capital Qutlay of the Ministry of
External Affairs’.”

Devanp No. 120—Carrrar OUTLAY ON

CURRENCY AND COINAGE
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 195,48,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1964, in respect of
‘Capital Outlay on Currency and
Coinage'.”

Demanp No. 123—CoMMUTED VALUE

or PENSIONS

Mr, Bpeaker: Motion moved:

“That a sum not exceeding
Rs, 24,772,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3l1st
day of March, 1964, in respect of
‘Commuted Value of Pensions'”

Demanp No. 124—OTteER CAPITAL OUT-

LAY or THE MmNistRY or FinAncE

BY THE CENTRAL (GOVERNMENT
Mr, Speaker: Motion moved:

“That g supplementary sum not
exceeding Rs. 4,00,00,000 be grant-
ed to the President Lo defray the
charges which will cume in course
of payment during the year end-
ing the 31st day of March, 1964,
in respect of ‘Loans and Advances
by the Central Government'."”

Demanp No. 128—Purcuase or Foop

GRAINS
Mr, Speaker: Motion moved:

“That a supplementary sum not
excecding Rs. 25,00,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1964,
in respect of ‘Purchase of Food

ET

Grains'.

Demanp No. 133—Caprral OuTLAY ON

MULTI-PURPOSE RIVER SCHEMES
Mr. Speaker: Motion moved:

“That g supplementary sum not
exceeding Rs. 1,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the yecar end-
ing the 31st day of March, 1964,
in respect of ‘Capital Outlay on
Multi-Purpose River Schemes'.”

Demanp No. 135—CAprtAL OUTLAY oF
THE MINISTRY oF LaABOUR AnD EmrLoY-

MENT
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 4,60,000 be grant-
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ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1964,
in respect of ‘Capital Outlay of the
Ministry of Labour and Employ-
ment’.”

DemAnp No. 137—CarPiTAL QUTLAY OF
THE MINISTRY OF ScIENTIFIC REe-

SEARCH AND CULTURAL AFFAIRS
Mr, Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,50,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1964,
in respect of ‘Capital Outlay of
the Ministry of Scientific Research
and Cultural Affairs’.”

Demanp No, 139—CapiTaL OUTLAY ON

Roaps

Mr Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 2,77,68,000 be grant-
ed lo the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1964,
in respect of 'Capital Outlay on
Roads'”

Demanp No. 142—OtHER CaprtaL OuT-

LAY OF THE MINISTRY OF TRANSPORT
AND COMMUNICATIONS

Mr, Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1964,
in respect of '‘Other Capital Out-
lay of the Ministry of Transport
and Communications".”
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c¢d to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1964,
in respect of ‘Capital Outlay on
Posts and Telegraphs (Not met
from Revenue)'”

DeEmAND No. 144—CaPiTAL OUTLAY ON

PusLic Works
Mr, Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 50,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1964,
in respect of ‘Capital Outlay on
Public Works'.”

Demanp No. 145—DeLur Caprrar Our-

LAY
Mr, Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 10,90,64,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1964,
in respect of ‘Delhi Capital Out-

lay’.

DemAND No. 146—OTHER CAPITAL OuT-

LAY OF THE MiINISTRY oF WORKS,
HousinG AND REHABILITATION

Mr, Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 93,00,000 be grant-

ed to the President to defray the

charges which will come in course

of payment during the year end-
ing the 31st day of March, 1964,

in respect of ‘Other Capital Out-
lay of the Ministry of Works,

"

Housing and Rehabilitation’.

DeMAND No. 143—CaprrArL OUTLAY ON
Posts AND TELEGRAPHS (NOT MET
FrROM REVENUE)
Mr. Speaker: Motion moved: Mr. Speaker: What about the cut

“That a supplementary sum not motions that hon. Members want !:o
exceeding Rs. 4,26,69,000 be grant- move? Cut motions 1 and 2 are in
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the name of Shri Banerjee. He is not
here. Nos. 3 and 4 are in the name
of Shri Sivamurthi Swamy. He is also
not present. No. 5 is out of order.
Nos. 6, 7, 8 and 9 are also in the name
of Shri Banerjee. Is Shri Kishen
Pattnayak moving his cut motion?

Shri Kishen Patnayak (Sambalpur):
Yes, Sir.

¥ g4 F7A1 ¢
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Mr. Speaker: The Supplementary
Demands and cut motion No. 10 are
now before the House,

Shri Vasudevan Nair (Ambal-
puzha): Mr, Speaker, Sir, in the first
place, I would like to refer to Demand
No, 43 concerning agricultural re-
search. The Central Government has
decided to take over the administra-
tion of the Indo-Norwegian Fisheries
Project. In connection with that the
Government has decided to make a
large number of appointments with
effect from 1-9-1963. A long list of
the number of people appointed from
1-98-1963 is given in the annexure. This
project was intended, as it is stated in
the Supplementary Demands, with the
object of raising the standard of living
of fishermen in the area through in-
creased returns for their activity, effi-
cient distribution of fresh fish, im-
provement of fish products etc, The
contribution of the Norwegian Gov-
ernment was to the tune of Rs. 336
lakhs. There again, it is proposed to
have a training institute at Cochin so
that thre fishermen are given training
to handle boats—not country boats but
mechanised boats,
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[Mr. DepuTy-SPEAKER in the Chair]

Now I would like to know whether
the money that was spent for this pro-
ject is justified by the results that we
have achieved till now. I am appre-
hensive because it is stated here that
so far about 170 fishrermen have been
trained in handling mechanised boats
and improved methods of fishing.

Now the activities of the Indo-Nor-
wegian project are to be extended to
other States, i.e., Madras and Mysore
apart from Kerala. All these years
it was mainly concentrating its acti-
vities in Kerala State on the western
coast. So, I think it is no credit either
to this institution or to the Govern-
ment to say that during the last many
years 170 fishermen have been trained.
Out of lakhs of fishermen on the West
Coast of Kerala, to say that 170 fisher-
men have been trained in handling
mechanised boats is not at all an
achievement in my view. I would like
to know the reason for this poor per-
formance on the guestion of training
of fishermen.

Then, thig training institute of
Cochin was g project which was being
talked about for the last few years.
As far as I know, this institute has not
begun functioning in full swing even
today. We know that there was a
proposal to divide the institute which
was to be established at Cochin into
two. I would like to know the reason
for this delay and why the institute
is not functioning in full swing even
now. I think the Government gwes an
explanation to the House for this dila-
tory may of functioning, ag far as this
very important institute is concerned.

Then, I would like to say g few
words on Demand No. 57, privy purses
and allowances of Indian rulers, This
is a problem that had been discussed
in this House very often for so many
years we were demanding its aboli-
tion because there is praclically no
Justification for doling out large
amounts from the public exchequer
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to the ex-rulers, especially during the
so called remergency—it is, of course,
*so called” no. The continuance of the
payment of privy purse to our wealthy
princes is thoroughly unjustified, Asa
matter of fact, it is immoral on the part
of Government to continue to dole out

this money. At least during the period

of the emergency, they could tem-
porarily, tentatively, for the t'me
being, stop the payment of this money
and they could later consider what
should be done in the future.

Now, I come to Demand No, 117—
Capital Outlay of the Ministry of Edu-
cation. Under the Colombo Plan, we
are getting a kind of help from some
Governments. For cxample, the Gov-
ernment of Australia hag supplied us
with paper for the printing of text-
books. It is said here:

“The Government of Australia
have agreed to provide to the Gov-
ernmerit  of Indig 2000 tons of
paper for text-books annually for
a period of five years from 1962-
83 as assistance towards free and
compulsory education for child=-
ren. The paper is in turn allocat-
ed to the warious State/Union
Territory Governments to enable
them to print text-books at the
primary stage of education for
eventual free distribution to poor
and needy children in primary
schools e

There is a story about this paper being
made use of by the State Governments,
This is a case of Australian Govern-
ment. There are some other Govern-
ments also, not belonging to the Com-
monwealth, like, the Government of
Sweden. 1 think, who are giving us
paper for the specific purpose of print-
ing text-books. Now, what ig happen-
ing is this. The text-books printed on
this paper are not distributed free to
primary school children. There ig ab-
solutely no question of free distribu-
tion, of text-books {o primary school
children. It is claimed here that this
is meant for free  distribu-
{lon. On the other hand, some of the
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State Governmentg are profiteering on
this very gift from the Governments
like the Australian Government. As a
matter of fact, we have 5 specific case
of our State Government having made
a lot of profit by selling these text-
books at an enhanced price compared
to the previous year, Is it proper for
our Government to ene urage any
such kind of profiteering and specially
at the expense of our school children
and their parents when this paper, as
it is stated here, is given to us free and
with the specific purpose of printing
text-books to be distributed free to
our primary school children? 1 think
the Government of India is not such a
pauperised Government ag to go to the
extent  of themselves doing it or
allowing the State Governments to
engage themselves in this immora] ac-
tivity. It iy high time they should
stop this and the text-book. printed
at least with the help of this papér
should be distributegq free to poor
children.

Then, I come tp Demand No. 99—
Indian Posts and Telegraphs Depart-
ment. You might remember that a
few days back a question was rais-
ed in this very House about the Bell
Telephone Co. who were given the
contract to lay cables and to supply
some materials to our Government, A
lot of interest was evinced by the
Members belonging to all Parties of
this House when it was pointed out
that this very Company was engaged
in shady transaction in another coun-
try in Africa, namely, Tunisia. The
hon. Minister for Posts and Telegraphs
in the beginning tried to pretend that
they did not know anything about the
antecedents of this Company. But
when pointed questions were put to
him, he was forced to admit that they
also have heard something about the
shady deals of this particular Company.
Now, I would like to know whether,
knowing about the character of this
company, the bad antecedents of this
Company who were engaged in putting
up cables in Tunisia which could be
tapped by the French Embassy, and
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when they were engaged by us, when
they were given a contract by us, our
Government tried to ascertain what
has happened in Tunisia through our
diplomatic channels from the Govern-
ment of Tunisia. If they have not
done that, what was the specific rea-
son for not doing it? I have got pho-
tostat copies of a large number of re-
ports which have appeared in the
French as well as the Tunisian papers
about the way this particular com-
pany had behaved as far as Tunisia
was concerned. Their past. their ante-
cedents and everything connected with
themn have to be taken into considera-
tion when we are trying to give them
a large contract and that too, when
we are trying to give them a work
which should be done with all care be-
cause it is a matter that concerns the
security of the country. I should say
that the hon. Minister in charge of the
Posts and Telegraphs Department has
not taken sufficient care in dealing
with this problem. Rather, he was
trying to shield this company instead
of really telling the House and the
country what the antecedents of this
company were. So, even at this mo-
ment, we would like the Ministry to
further enquire into the matter, and
to go into all the antecedents and the
history of this company, and if neces-
sary and if they feel that we cannot
entrust this important work to this
company for reasons of security, then
they should have no difficulty in can-
celling this contract.

Shrimati Lakshmikanthamma
(Khammam): We have heard seve-
ra] hon. Members express their con-
cern during the budget debate over
the rise in prices. They have also ex-
pressed that the budget proposals do
not contain any concrete steps for
bringing down the prices.

In India today the consumptive ten-
dency is bound lo be high in view of
the fact that there is more money
available in the hands of the people
due to the developmental activities and
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also due to the reaction of enforced
austerities in the past decades. It is
not easy for any Government to con-
trol these tendencies by themselves.
There appears to be no simple or single
solution to this phenomenon.

I would now like to come to ack-
nowledge certain features of the pre-
sent situation of the rise in prices. As
I have already submitted, the consump-
tive tendency has been very high after
planning 'and development in this coun-
try. Of course, as has been said in
the budget and elsewhere, there has,
no doubt, been an increase in food
production as well a5 in the production
of consumer goods. Bug the index of
increase in consumption has far out-
stripped the index of increase in pro-
duction. I am sure that this will be
accepted by everyone.

In a backward country like ours, we
cannot have too many curbs on con-
sumption because that would only in-
hibit progress in production. At the
same time, we cannot also have un-
limited and uncontrolled consumption
because that will render progress
impossible in the context of the rise
in population. It will only result in
the living standards ultimately going
down. It should, therefore, be the
concern of our Planning Commission
to strike a pragmatic balance between
the two extreme positions so that the
rate of saving is maintained at a pre=
determined level and the price struc-
ture does not get out of hand. In
theory, all this is perfectly true, but
when it comes to a question of prac-
tice, opinions differ and suggestions are
varied.

I believe that it is the essence of a
welfare State and socialist planning
to think of appropriate State action to
maintain the balance to which T have
referred and this State action can take
several forms. Some of these actions
may be good in themselves; others
may appear good but really threy may
not be so. For instance, I can give the
instance of the tendency on the part of
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the State Governments as well as the
Central Government to give an ad hoc
increase in the dearness allowance to
their employees from time to time,
Mr. Deputy-Speaker: On which
Demand is the hon. Member speaking?
Shrimati Lakshmikanthamma: I
thought that we were taking up all
the Supplementary Demands together.
Mr. Deputy-Speaker: This is not a
general discussion on the general
budget. You must speak on the
supplementary demands.

Shrimati Lakshmikanthamma: That
15 true. But it contains all  the

demands. 1 thought supplementary
demands would include  this. This
comes under planning. What 1 am

talking of is about maintaining the
price level.

Mr. Deputy-Speaker: Which is the
supplementary demand on which  she
is speaking?

Shri C. K. Bhattacharyya (Raiganj):
This is also a supplementary budget
gpeech!

Shrimati Lakshmikanthamma: It is
wlmost comprehensive,

Mr. Deputy-Speaker: Let it not be
& supplementary budget specch, as
Shri Bhattacharyya has put it.

Shrimati Lakshmikanthamma: Are
these not supplementary demands for
grants, supplementary to the general
budget?

Mr. Deputy-Speaker: These are sup-
plementary  demands, They are
enumerated in the pamphlet supplied.
She must speak on that—She is los-
ing time.

Shrimati Lakshmikanthamma: These
supplementary demands are almost
as comprehensive as the general
budget.

Mr. Deputy-Speaker: I am sorry it
is not so.

Shrimati Tarkeshwari Sinha; Be-
cause these supplementary demands
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cover expenditure for one month, the
entire expenditure of the Government
of India, probably she thinks jt is
within her competence to speak on
those matters.

Mr. Deputy-Speaker: I cannot agree
with the hon. Minister.

Shrimati Tarkeshwari Sinha: But it
is a fact.

Mr. Deputy-Speaker:
speak on the particular

Shrimati Lakshmikanthamma: This
comes under ‘planning’.

Mr. Deputy-Speaker: Which is the
demand on which she is speaking?

She has to
demands.

Shri Hari Vishnu Kamath
(Hoshangabad): You have lost two
minutes already.

Mr. Deputy-Speaker: Please con-

clude. You are losing time.

Shrimati Lakshmikanthamma: When
we are talking of prices of foodgrains,
it comes under agriculture.

Mr. Deputy-Speaker: She has to be
relevant. Anyway, let her conclude.

Shrimati Lakshmikanthamma: [ am
confused now.

Mr. Deputy-Speaker: You have lost
three minutes,

Shri Ranga (Chittoor):
you done, Sir?

Shrimati Lakshmikanthamma: Here
is an item—pay of officers. I am
talking of dearness allowance, the
ad hoc increase in that, how it will
not help in any way 1o compensate
for the risc in prices,

What have

From now onwards, I will take the
time.

Mr. Deputy-Speaker: You have al-
ready taken time. Not more than
ten minutes are allowed,

Shrimati Lakshmikanthamma: I do
not understand how the increase of
a few rupees in the ad hoc dearness
allowance to the employees is going
to have a beneficial effect on the
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[Shrimati Lakshmikanthamma]

household budget. Experience has
shown beyond doubt that such an
increase will only aggravate matters
resulting in a rise in prices still fur-
ther. [ can only feel that this is a sad
commentary on the imagination of
our planners.

What then should be done to keep
the prices down? The problem has to
be tackled, I feel, on several fronts.

The right type of State action that
needs immediate implementation is
the establishment of a network of

consumer stores all over the country.
Given the requisite drive and deter-
mination, I have no doubt that one
such institution can be established at
each State headquarters and each dis-
trict headquarters. There is no dearth
of talent, and I am sure Government
need not be afraid that such a thing
may result in failure. 1  welcome
Government giving increased dearness
allowance to its employees, but if we
can spend at least half of this amount
in the form of subsidies to these insti-
tutions, I am sure we will be able to
gtabilise the price level in quite a
short time.

Shri Ranga was stating yesterday
that there was echoing and re-echoing,
but T am sure that Shri Ranga at least
was echoing what has been expressed
on this side regarding intensive deve-
lopment of agriculture and other
things. So also, we might have
echoed his feelings. It does not mean
that when Members express their

feelings, they are echoing the feelings
of others.

Some people have mentioned that
State trading in foodgrains should be
undertaken. We can undertake it, but
whenever we think of such  State
action, we are faced with the grim
fear of the inefficiency of the adminis-
tration. One of the most deplorable
features of our administration after
independence has been that no deter-
mined effort has been made to re-
orfent and reform our administrative
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machinery to cope with the tasks of a
Welfare State aiming at socialist
transformation.

Regarding agricultural production,
from field observation I have come to.
find out certain defects, There is no
doubt that there has been an increase
in the usc of fertilisers, that better
agricultural practices have been
adopted, that irrigation facilities have
been provided, that better pest control
measures are prevalent, but 1 would
like to know whether all~ these
measures are taken in respect of the
same plot. On paper it may be very
good to know that all these facilities
are being given by Government to
increase agricultural production, but
if fertilisers are applied to one set of
plots, better seeds are made available
to a different set of plots, irrigation
facilities to a third set, and insecti-
cides to a fourth set of plots, we can-
not expect intensive production.

Mr. Depuly-Speaker: The hon. Mem-
ber should conclude now.

Shrimati Lakshmikanthamma: All

my time was taken up by interrup-
tions,
Mr. Deputy-Speaker: Firstly, the

hon. Member has not spoken anything
on the Demands.

Shrimatj Tarkeshwari Sinha: It may
be explained to her that these are
Supplementary Demands. She thinks
this is vote on account.

Mr. Deputy-Speaker: I
plained. Shri Ranga.

Shri Ranga: I shall deal with only
a few of the Supplementary Demands.
I shall start with Demand No. 128
dealing with food imports and the
money that they want. It is a wonder
to think that they have been trying to
build buffer stocks but the moment
some shortage has arisen that too for
a temporary period as it did the other
day in Delhi and all around, Govern-
ment confessed that prices had shot

have ex-
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up. At whal strategic place, if at all,
they chose any strategic place, do
they keep these American stocks and
by whal means and through what
programme they try to move them to
those places where scarcities arise so
that the prices may be kept under
control. There seems to be no satis-
factory plan or programme followed
by the Government. Otherwise, these
mishaps could not take place. Second-
ly, till now one of the objects for
which these imports had been brought
in was to keep the price level of
foodgrains under control. They have
done it with such good effect that the
wheut prices had been kept down at
a level much lower than what it was
in 1952-53; this is according to their
own statistics, If this is the way in
which they want to keep down the
agriculturist class in our country, I
can only say that it is not fair. They
themselves say that they are selling
these in some areas at lower than the
cost price and therefore they are
incurring certain losses. I would like
to know where. Actually we have
found that the prices at which they
have been selling foodgrains in their
fair price shops are not very different

from the nrocurement floor  prices
they are paying to agriculturists.
Actually, what is happening? They

get at these flour dealers, grain dealers
and rice millers and force them to
sell at this uneconomic or low price,

so-called procurement price, giving
them freedom later on to recover
these losses by charging or adding
something more to the sale prices

that they would be charging to the
consumers. The producers are made
to suffer or the consumers are made
to suffer. Traders and millers are not
allowed to suffer and the Government
does not seem to suffer. T do not think
it is a fair way of dealing with our
people. Particularly when they use
these imported foodgrains to keep our
prices under control and also make
available foodgrains to all these fair
price shops, they should see to it that
the foodgrains are actually moved
expeditiously to all these places where
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scarcities are expected to arise within
the next 15 or 30 days so that they
could help the consumers. That does
not seem to be happening at present.

Coming to the question of fertiii-
sers and loans given to the State
Governments in order to help people
to make these purchases from the
Union Government, only this morning
we discovered to our surprise that
Government is not dealing with this
matter on a no-profit,-no-loss basis but
on the other hand having created a
new organisation, are allowing it to
make profits and accumulate these pro-
fits—for what purpose, we do not
know. This is a wrong policy and 1
would like to place on record our dis-
sent to this policy,

Shri Tyagi (Dehra Dun): They dis-
pute the rate of profit it is more than
Rs. 80 per ton.

Shri Ranga: Coming to Demand
No. 38—grants made to the States for
agricultural development—they have
themselves said that many of the
States have not been able to make use
of these development grants. We have
not been told why some of the States
found it impossible to make use of
these  development grants, Is it
because that Government have offered
only grants-in-aid and the local Gov-
ernments have not been able to find
sufficient matching funds? Or, is it
because the local Governments did not
develop necessary administrative set-
up to be able to make wuse of those
funds? We would like to hawve infor-
mation in regard to that.

Then there is the question of supply
of seeds. Has not the time come when
the Government of India should make
up its mind at least to supply seeds
free of cost—tested seeds—and then
start regular seed depots—

The Parliamentary Secretary to the
Minister of Food and Agriculture (Shri
Shinde): Free of cost?

Shri Ranga: Yes: to the State Gov-
ernments, you are making so many
grants; instead of giving money, give
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[Shri Ranga]
these grants in kind, Supply thege
seeds freely to the State Governments
and expect the State Government to
supply them also to all those peasants
‘who are members of the better farm-
ing societies in various places, mem-

bers of local co-operative societies
and also—
Shri Shinde: You are opposed to

better farming. (Interruption).

Shri Ranga: My hon. friend is not
old enough to know that long before
he came into public life, I had begun
or organise co-operative not in one
State but in many States. And before
he came to this House, | would like
him to know that I was President of
the All-India Co-operative Union, and
therefore, it is wrong for him to pre-
sume that just because I am opposed
to co-operative farming, I am opposed
to all co-operatives. To be a coopera-
tor is not the monopoly of my hon.
friend on the other side. (Interrup-
tion).

To Al those people, improved seeds
must be made available free of cost,
so that they would be encouraged to
develop intensive cultivation and also
develop the production of new wvarie-
ties of foodgrains and various other
agricultural products. We have been
spending quite a large amount of
money on scientific research ever
since we became free and we all wel-
come it. We have placed recently,
I suppose, many scientists, for some
years, at the head of these depart-
ments also, but we are not quite con-
vinced that the work that these scien-
tific laboratories and research insti-
tutes have been carrying on is com-
nensurate with the expenditure that
we are incurring. Even now, they
want us to agree to allot more than
Rs. 90 lakhs as recurring grants.
Therefore, I think it is high time
that Government appoints a Commis-
sion to study the work of these
research institutes and satisfy the
public that their work is useful, fruit-
ful and is commensurate with the
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amount of money that we are placing
at their disposal.

1 am glad that they are having State
trading in NEFA, because that is
eminently an area where there is
scope for State trading. But I would
like to know how it is being adminis-
tered. There was a lot of scandals
sometime ago to the effect that in
this air-dropping of aids, various
commodities,-in NEFA area, so much
of mischief has taken place, The
Government promised at that time an
enquiry, and I think they did appoint
an enquiry committee, We do not
know what has happened to that
enquiry: whether any report has
been submitted to the Government.
We would like the Government to go
into this matter and place on the
Table of the House the report of that
enquiry committee and also from time
to time to give us reports on the work-
ing of this State trading in NEFA.

Then there js going to be a Siligur:
Road Company, What has it to do is
not quite so clear.

Shri Hari Vishnu
known to them only.

Shri Ranga: Yes; it is only known
to them. We would like to have more
information. They have not given us
sufficient information here to enable
us to have any opinion at all in regard
to that particular matter.

Lastly, my hon. friend the Educa-
tion Minister is going to have a few
institutes to study the working of
elementary education and improve
the syllabus and also the way in
which elementary education can be
spread among our people. We are
having any number of institutions
like this. For secondary education
also, I dare say we would have
another institute. We have no objec-
tion to it, provided we have money.
We do not have money. Is this the
time we should be having these insti-
tutes? If we must have them, let
them make out a good enough case
for the urgency and also the need for

Kamath: It is
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establishing special institutes, so that
we can with a clear consience agree
to the demands that they make for
grants for these various projects.

Mr. Deputy-Speaker: Shri D. S
Patil.

Wt o faro mfem (w7 rwra)
IMeqy wERH, § yArdedT fewre
AT 35, TA IR, F AT A I FeA F

* fam mEr ogum g

Shri Tyagi: Sir, may 1 raise one
point? For the last few months, we
are  establishing a convention
that names are called ac-
cording to the list.  Could
vou kindly follow the old convention
of Members trying to caich your eye,
instead of proceeding by the list?

Shri Radhelal Vyas (Ujjain): It is
not only a convention, but a question
of vioating the rules. The rules pro-
vide that Members should stand up.
Our first Speaker, Shri Mavalankar
insisted on it. Ewven our second
Speaker, Mr. Ayyangar also insisted

on it that even though the
list may be before the
Chair, the Member who wants to

speak must rise. That is the rule. I
submit that this rule should not be
violated by the Chair itself. More-
over, interest is taken away because
Members remain here only if their
names are on the list.

Mr. Deputy-Speaker: I am not go-
ing by the list.

Shri Rahdelal Yyas: Names are
called of those hon. Members who do
not stand up and sometimes names are
called of Members who are absent
in the House. It seems very ridi-
culous. The rule provides that =a
Member who wants to speak must
rise and catch your eye. The list is
only to guide the Chair,

Mr. Deputy-Speaker: It is just to
help me.

Shri Radhelal Vyas: In future, the
Chair should observe the rules.
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Shri Bade (Khargone): I object to
the proposal of Shri Vyas and Shri
Tyagi. They have got 300 persons
and they can catch your eye. But
for us, it is difficult to catch your
eye. So, the procedure of going by
the list is all right. They have got
their own whip and they can give
their names to the whip.

Mr, Deputy-Speaker:
ing by the list.

I am not go-

Shri Tyagi: If a Member catches
the eye of the Speaker, it does not
automatically entitle the Member to
speak. The Chair has to use the dis-
cretion, which is vested in it.

Mr. Deputy-Speaker: It is only to
help me,

Shri Kamalnayan Bajaj
The opposition gets more
the Congress.

(Wardha):
time than

Shri Bade: It seems they are not
satisfied with their whip. That is why
they are raising it.

Shri Hari Vishnu Kamath: May 1
draw your attention to another mattar
which is no less important? There
is no quorum again.

Mr. Deputy-Speaker: The bell is
being rung.

Shri Shinde: What does Mr

Kamath achieve by this?

Shri Kamalnayan Bajaj: Peace of
mind

Mr. Deputy-Speaker: It is a quess
tion of following the rules.

Shri Hari Vishnu Kamath: Not
mere rules, but the Constitution,
which is more important than the
rules.

Mr. Deputy-Speaker: Now there is
quorum. Shri D. S. Patil may conti-
nue.
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&t o favo wifewm : soTeme wEiT,
™ femiz & o= o7 TIETd W
Fla-3mm= § A0 & 9 97 A
A gEeqr A g F, K 9w F oan
a9l w73 & fao &3 gon g

TF1 T T AA F T ¥ FRT AT
fF g sz o g, g =
g fmem & T I WA 2, AT
71 9 & ¥ ag =27 ¥ vy 3, A
& TTH AET £ | 77 g7 97 Ffa-Fom=A
T FY G ToTE ATAT & AT FET AT
g & a7 =z 7a9w 2, @ Az oA
qIAFZ ALY 2 | TT e H A7 AT R
UqT 41, AT HZT A OATEEATA ATIFIA
34 F A0 OF |qT T AT 497
ot 39 & {70 e< ¥TT Y FT AW
@ 41 | T Az I ouvw oAt
®qvE F1 fawfro & w3
THA 1 471 FT 990 T &Y 71 A
T TS | TEIEY A7 TAAAZ T -
oAl & AT oue vy FIm w13 A
TFH TE A, Afaa W A fawfo
oA ® AT FAT MEEAT ¥ ORY W
w3, €Y FLE Ty 1 Nfor v
a-firard, AfwsAvan qv Ffa-sanzm
¥ 9O & fAU 9y ¥o FIE wIA
N Fy agr T 1 FEm T &
I TIAE ST & fAa A #12 <8
FOg" w47 Az & wf | o=
HEATIAT. A A3 F fAv a7 T &
farcor & foo ot e &7 0, A1 =w
femm m, qR vy FT WA AT AT
97 ¥ Izt F oo o wor famn
T 41, qg W FH! FH 47 |

AfF w7 7 ¥ agfoad ¥ and
¥ §9 wgAr 9Ea g | a-faad F
I AT UUTGedT NTE¥M 99
WA £ | 78 T Aoy §, AfeT I
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F Q77 79 F fon a8 Fravafy oA
2 1 AfsT o gw Aa-faard A =R
F( FAH, A AN A7 dwA &, AT 0F
qTE W FWIT WTZANA AT EFAT 2
rﬁfmwv‘iw&mwmw
=T fAm mE S of g &g A

AFA Tg TEy AT & fE AT =W
A wd o, IEpE T w= A e
I ¥ T fraFd 2| Az mEARE EA
2 f& 7w A wf ofr, few w@T A
Za1 | oA FwATee q A g 2 fE
I A A7 2 A A Wl g
T 2 fF g3 A8 T 7o
ATFT T F TN I g, 34 T1 [A¥H-
A A4 & A owid o Am @ 2
7 FzAT 2 & az == A1 favgErr
Z w7 J A% TW AL AT oW AW
=T WAAAE ®0 A F, Al A7 wEAr
3 f #zv 71 famwTa 3, wHfE o
a adr =xrea AN 2 iF 2w IT A1 7
eftiz A5 F7 cFA ¥ FET TR
Frr 7 T AT ¥ ooy Wi &Y
=ed v AT 7| AfeT 747 A%
fgar w1 2 % 77 A TG 7 AN
Fr =y ag-faard @ =od ¥ @
FOAAY | wrT Fo TAT F=YF AT AAT
2 fF 7 AT ® 4131 @1 A I AT
dom & A0 Ty &1 a9 g €1 =
& wrar A g W T AT B oS
w1 fagn oy g @ ag 3w & fAu
qY AG ZAT & 1 7T fa=w WAy =y
ag g ¢ fre 7 &% T a@w A
2| AfFT T oA T AT@ & AT
wgter Tl wf 2, ag water surEr g
wfgh | gmd ww ¥ IEeifew frig-
STV &7 SR g% T ¢, T
TS FY ST F1 TE & WIT I UFTH
fam St s AT &, Ao UTE & fam
st # gfaar 9 & s g §
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g fefgae d9mmw & @7 & Aar
faem afrag # s & & sy 20
T A & wwa g & W oad ah
g9 ¢ I F TV 4F ¢ {F a7 A1«
F FT A AT EET F I =
A S W 99§ A9 A7 @
&t g frard &1 =Fed aran wEw )
" WY qEd 2§ g e oa@w
Zl @1 WY #7 ¥ ov@ A Fr owafEr
I TEY #, T FT SATET FEAT ZAT

®T A = § A1 feaffaae
far ST 2, o0 &Y o7 wa F wq
v fZ=@ g g Arnal & |
1 Z1WT A M TS TIT § FE T ATAR
A & fav gfaar @ At 2w
faar s 8, =W faan sam @0 AfEA
T ' #1 wg Apfawd 78 & ot
& 1 e g & fag vy sfre gAEE &
w9 ¥ fagr s § W oy wiAwa mw
¥ ®q ¥ ez gy faar s ¥ 1 A g
Fa [T, §HT, AT TZW AT FEAT
# v A 2, gl w2 § Al R ) Oy
Hfaur o=y A7 7w §, I &0 A faeAr
arfegd | wx wgW H Atend § | =G@f
IV AW WEAG H A T E
gt ¥ AFEl &7 AEE F AEr afew
A &1 AR ¥ Arwm § ) Afew
I AT &1 F0E gfaay g § 1 & g
Tt § & g Ife gem fd &
F AT Graar AT AZEAT I Y AT
2, g @t AR, WETH, Wig 93w
o I AF f Aifgw ® 2 oo
At 1 7 fa ) 7y gfew s asai
F1 ot famdAr =fgd

e &Y ¥ g FEr 4T 91 {F sl
OAFAT & A1 T qeA A FT foraAT
ST FAT 1S, IaAT TRH ST
I T 7@ ¢ | gg q9 o g fF
g U9 qUETd #1 faeera g 1 Sfee
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degee s, fEges N W WeT
e FfA W qRT T AeAE §
I frerd & &gw mEMEe T
wrt & 1 d8 ot fme o & s E
I ¥ o T F fou 3@ oW &
g g mE ¥ & awaan g fE 3w
¥ fau 72 & wag 1 O ww & o
? g agT T ¥ et § | 9% weman
St S & faq @ ww & I
¢ qg 7ava< famma & &Y s €
o F1 &€ I TG AT 1 qg W
4T 7 FY Frferw gAY wfed | ww &
a1 FTHr T § AT 7w o7 A faew
FT aoig ¥ #7185 Iq FT FAET TE g
¢ | wfaifea wwyade &, @1 =T
dzd madHE #7 ¢ | AfFw 3w & fag
AT EH & AT E qg WA T owrAr
fgd |

ag W WOt a6 § Fgy oww

“Efforts are also being made to
increase the pay scales of
teachers at all levels.”

THE AT H ATCF g T B W HW
s gfrswd 7@ A Ay
ITHT T FAT FAT BT & a1 IqE
for o et & fir st e et
& T & 9Q10 A, IT H AT 4T
o | fees g gn 7 g ar fE
307 93 &7 i1 fareer &, gAY dM
AR/ AEH F I ST
ot % & | 22 TEaHe F1 a8 faenerdr
R, IO W@ §% I & R qA4 are
7R & | G5 TR AE F1 gwn Afed
T UF w27 § M) forew aif §, 39 41
¥ & UF qOET g1 | a q% 4§ TGt
gar & A o @% SqreT & e @
| # TE & At 8, @@ aw TIHd
forer & qaT A woEw @
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[sf 2o faro mifew]

& T & AT H 0T FB w0
SEAT § | TOT AT AEH A AR
gfgard T4 & a1 § g 9w §
Fror $8 faar s gy & 1 fadml & o
dar wran -1 Afow v T8 F1 T
AT TG giaT @ | a=41 & o0 frard
¥ & fau, #7337 & oo, wwdien
W ®F Wiy gen § 7§ @H W
g 3fvm 7 = el T T g
§ | dzx o qar w@ew F v § Afww
T 8T W g qv @Y g &
Al & fonear F AT & o o gfawrd &,
& AYTC T 7 41 F1E 777 3% g
g F Sl w0 owRT oo g fwogm
FEeaT FU, WY 9 F L & F1E
2 FA AT T AT E A WA F
AP & FiErqEm wAT ST R, WIE
TATA T W AT AT B At IAH g
e & fF qR AwEE 73 1 39 a8 #7
€ o arr WET F S0 F 7 &
fa 78 2 AT & | g o feafE-
fadere & a7 g7 d sfed | Ao
et & feo w2<t wY ZErEl & S
%t St 3& 1 gfaurg wrr w1 FY §
q ow wdwr &1 9T sifgg w7 g
AT w1 WA AZN &Tar W4T
Lutcll

Fuog g femz o & I o1
g | F@C ot oF < WS gETa & ar
[rEAr a1 AfET gww F W F a1
2 o g

ot fesw waT@ (FTeTIST) coTAT-

a7 WEEA, g9 & ATAY qud. 99 -

FUE 77T AN T ST § | 3W
% @9 T 95 ¢ fa uwrede g
& ¥ oAt sfee e wedw fafre
w1 gafwe a3 & § dfaa ag foird
TR o3 WY S g9 & draLd &1 gt
fast & | seTC TE 89 &1 2 &Y ot At
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W F1 Y3 F7 A WY & AN G FALT
e fe @ ma 9

ofems oFezm Fadt #1 fe
& S RATHET TEH WY F 3F F AL
¥ qur gE-ueEHiaT & a1y % 1 3|
7 g @ fe qego—gq ¥ s
TFIGEET 39.8c #ire 9qr faw ¥
aftoeT & . ¥ o%HE 3T 91 | TH a7
¥ 9e%9-%3 ¥ Ffzw vemeENT
&R.¥¥ FT 1 41w afwowm
99. 4 T7HE T 947 | Jo Fo H, ..

Shri Tyagi: There must be the
Minister on these Treasury Benches.
He has become a back-bencher.

Mr. Deputy-Speaker: Government
is represented.
Shri Himatsignka (Godda): The

Minister is here.

Shri Tyagi: He has become a back-
bencher. He is busy talking to lady
Members.

Mr. Deputy-Speaker: Order, order.
Government is fully represented here.

sit fearw wtam - w7 o v ar
fi g @z § afrrms q8ge-:i9
W oo Y A AT 9T HIT q8%9—%%
¥ Q.Y TTHZ FT 4T | TW £ W Lo
Fo ¥ qFTAAT 47 | TT F qorE AR
o Yoy friea § Faw 9 3 A
T & fewha graT 8 1 38 o T+ AT
g fam avg &1 oo gv = €

wrqufsds: 03T 9 RS 47 R
F T A0 ATIRC TAT T {4 P
TqUT WY TEARE W gfeuT arewEy
fardz fufiredia vz mad dew o Tt &,
o ¥ gETd #fEw & oy a0 o gfe-
wrgorw wfefede aifa 4@t gu &
FIH QT FAT & AT AGY, ST WA gwr
ar 78, 3§ F71 g wisfer gaw & av
&, TP TN A | A AT qwe ®
sirfaraw farar s &, s7ar @ w5t fan
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wr § wfe g7 afefeien =1 A
wt 71¢ famm 7l 7t ot @ W% TER
qraR WY T § T qgd g g |

mfez fod qegR-¢3 #1 ar
7T g AE , AfE qese-%R A
g o 3w o#r & ww F wwA @
HEAT § | W qiz 9 FTag
AT QREI—S AT A AT ITF 95¥. q3
w03 #1 &faw g ot fF 930 we

2ol wwE owiftrma w1 &
wo¥ 33 I M F S
99.§ TTHE & | TW TE q R

¥fam sss . 3¢ ﬁrsaqrm"r 99.¢&
qgde | #Y foes gt & gfaT 31 ame
T A | qeYe-yc ® 39 U 4T
a1 fr ¥ qTAT 91, es—-YE ¥ ¥¥3
FUT 41 AF €. ¥ qCHe 4T, 84 &-%o
# Iy FUT 91 FIfF 3. ¥ TEE 4T,
qeg0—5q ¥ Yoo FUIT AT AMfF 5.
TTHE 4T W1 Q85953 ¥ s5s FAT
o JifF 9.8 gTEE 41 1

PHALGUNA 20, 1885 (SAKA) for Supplementary 4822
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1963-64

wifee foaré sgdft & -

“During the year, 50 Suple-
mentary Grants totalling Rs.
40.48 crores were voted by Par-
liament. 14 Supplementary ap-
propriations aggregating Rs. 64.64
crores were also obtained for
Charged Expenditure. In 4 cases
the Supplementary provision total-
ing Rs, 0-03 crores proved entirely
unnecessary as the expenditure
did not even come upto the origi-
nal grant or appropriation . . ."

Mr. Deputy-Speaker: The hon. Mem-
ber will continue tomorrow,

The House stands adjourned.
17 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
March 11, 1964/Phalguna 21, 1685
(Saka),
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